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SHRI SUKH'RAM : Sir, I move :  
"That the Bill be returned." 

SHRI RAM AWADHESH SINGH : He 
could not satisfy me. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA) : He has already said  
that he could not satisfy everybody. 

The question is : 
'That the Bill be returned." 

The motion was adopted. 

[THE VICE-CHAIRMAN, (SHRI    JA-
GESH DEASI),. IN THE CHAIR]. 

STATEMENT  BY  MINISTER 

Accident  in  River  Ganga  near Manihari 
Ghat in Bihar on 6th August,  1988 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : .Sir, this House 
har, learnt with deep regret and anguish the. 
tragic boat accident which took place in the 
river Ganga near Mani-harighat of Katihar 
district in Bihar on 6th August, 1988. 

It has been reported by the Government of 
Bihar that the ill-fated vessel named 
"JALTARANG" started its journey in the 
cross ferry service from Menibarighat to 
Sahebgani on 6th August, 1988..At about 
10.45 a.m., after proceeding about 100 yards 
from Maniharighat the motor launch lost 
balance and capsized. Reportedly about 300 
persons were on board the vessel against the 
rated capacity of 123 passengers. A number 
of country boat; which were near the site of 
the accident picked up about 125 persons and 
brought them to shore. Some of the 
passengers swam ashore. 22 bodies have been 
recovered- and 66 persons have been 
registered as missing. 

The State Government has further reported 
that immediately after the occurrence of the 
accident, the Block Development Officer, 
Manihari reached the spot - within half an 
hour. The District Magistrate Katihar also 
reached  the     spot   at 

2 p.m. Efforts    were made    by tie local 
administration to bring out the vessel with the  
help of tractors  which was not successful. 
Therefore, immediately the Naval       
Headquarters and Eastern Naval Command were  
approached  for  assistance.  7  Naval Divers from 
Delhi and  30 jawans    with 6 boats  from   
Siliguri   arrived   for  rescue an relief operations 
on 7th August,  1988. The Chief Minister of 
Bihar, his Cabinet colleagues and other senior 
officials of the State Government reached the site 
on 7th August 1988 and supervised rescue      and 
relief operations. The Chief Minister also 
announced   on  ex-gratia  payment  of   Rs. 5000/. 
to the kith a-nd kin of the dead. 

Due to the swift current in the river, 
the salvage operations could not be under 
taken effectively. However, with the assis 
tance of a private steamer and one steamer 
of CIWTC attempts were made on 7th 
' 8th and 9th August, 1988 to pull out the 
submerged vessels on the evening of 10th 
August, 1988 the rescue vessels succeed 
ed in temporarily lifting the ill-fated ferry 
launch out of water for about 30 minutes. 
At this time the local MLA and about 100 
persons who had collected there were pre 
sent and the State Government has report 
ed that no dead bodies were trapped in 
side the vessel. It ha; further been re-  
.ported by, the State Government that the 
ill-fated vessel was built in 1975 and re 
gistered in 1976. The State Government 
has intimated that "the statutory iequire- 
ment for the purpose of registfation, grant 
of certificate of survey and issuance of 
certificate of competence of the crew mem 
bers hiive been complied with in accord 
ance with the provisions. The competent 
authority carried out the fitness tests of > 
the vessels arid on completion of such tests 
on 19:2-1988, issued a receipt in form No. 
6 as required under Section 7 of the In 
land Vessels Act, 1917 which is valid till 
18-2-89.% 

A criminal case under, various sections 
including 304, 304A; 307, 280 'and 282 of the 
Indian Penal Code has been registered against 
Shri Narain Prasad Singh, the proprietor, the 
Manager., the . Driver and other crews totalling 
9. The Manager has been arrested on 7th August, 
1988. Other |     accused  persons  are  
absconding. Warrant 
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of arrest has been issued for the arrest of the 
absconding persons and the State Gov-
ernment has initiated action to attach the 
property of the absconding persons. Sir, I 
have just received a message from the Bihar 
Government that they have obtained a 
peirxnssion from the court to attach the 
properly of Mr. Bachcha Singh, who is the 
owners of the vessel. Show cause notice for 
cancellation of lease of ferry service has also 
been issued against the proprietor. 

The State Government had on 9-8-1988 
ordered a high level administrative inquiry by 
the Division Commissioner, Kosi Division, 
but subsequently on 13-8-1988 has 
announced the holding of a judicial enquiry. 

I visited Patna as well as the site of the 
accident on 13th August, 1988 with senior 
officials of the Surface Transport Ministry. I 
had also an occasion to meet large number of 
peopie at the site of the accident including 
seme .urvivors and relatives of the victims 
and I have conveyed to them the heart-felt 
condolences of the Government of India at 
the tragic loss of the lives 

As already stated the State Government 
have decided to order a judicial inquiry into 
this tragic accident. The full facts will be 
known after the inquiry report becomes 
available. In the meanwhile, what is important 
is that effective action should be taken against 
those who have not exercised due care and 
caution in the tunning of the ferry. Equally 
imporant is the need to take steps to prevent 
recurrence of such tragic accidents. We have 
received assurances from the State Gov-
ernment that they have initiated deterrent 
action against the owner of the ferry_ the 
Manager and staff connected with the running 
of the ferry. We have also been informed by 
the State Government that all District 
Magistrates have been instructed to take 
adequate steps to prevent overloading of the 
ferries and to ensure compliance with the rules 
and regulations in order to prevent such 
mishaps. Other State Governments also have 
been requested to take similar action. We have 
also advised Bihar and all the State 
Governments to 

verify the fitness certificates and the avail-
ability of safety equipment, of all the 
licensed  vessels ferrying passengers. 

SHRI CHITTA BASU (West Bengal >: 
Sir, if you don't mind, kindly allow me to 
seek clarifications first, because I have to 
leave to catch a train. 

THE VICE-CHAIRMAN (SHRI JAGESH   
DESAl) :   All  right. 

SHRI CHITTA BASU : This statement 
conceals even more than what has been 
revealed in the Press. 

First of all, may I know whether it has been 
drawn to the notice of the Minister that the 
Distrnict Magistrate has stated that 529 
passengers were booked on that particular 
day. Now, he gave a number which does not 
tally with the number of the passengers who 
had booked. He say that about 300 persons 
were on board. Actually according to the 
statement of the DM, 529 passengers were 
booked. Is he sure about it and what steps 
have been taken by the Government to verify 
the number of the persons who got themselves 
booked and whether that booking clerk has 
been forced to give all those receipts or the 
tickets for verification of these. As 
far as I know he has been absconding arid 
the  Government  has  failed  to  take  hold 
of him. 

SHRI SHANKER SINH VAGHELA 
(Gujarat) : What about without ticket people 
? 

SHRI CHITTA BASU : I don't know that. 
As a matter of fact, he says 20 bodies have 
been recovered and 66 persons have been 
registered as missing. As a matter of fact this 
Figure is not correct. How does he come to 
this figure? What is the evidence on the basis 
of which he has concluded that these are the 
number of persons whose bodies have been 
recovered and 66 persons have been 
registered as missing. 
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[Shri Chitta Basu] 
It is a fact that this ferry steamer system 

was run earlier by the Railways. At a certain 
point of time this ferry system has Deen 
licsnsed over to two private persons. 1 would 
like to know what was the reason behind 
withdrawing the Railways for conducting this 
ferry services and handing over    to the   
private companies. 
May I know whether adequate precautions 
have been taken to verify the capacity of the 
private owners of the steamers to conduct this 
ferry? In ths case, the private owners did not 
take adequate precautions to safeguard the 
security of the passengers. May I know the 
quantum of compensation so far paid or 
granted? It has been the demand of the people 
that the quantum of compensation should not 
be less than Rs. 1 lakh per person. May I 
know whether the Government propose to 
consider it with sympathy? 

Lastly, the Ganga river flows throughout the 
State of Bihar and other States also. In this 
particular case, we are referring to Bihar. The 
number of bridges over Bihar connecting the 
two banks are very few and the Government's 
lethargy is also > there. 1 only want to mention 
that the Ganga Road bridge at Patna was 
proposed as eavly as 1916 and has been 
completed in the year 1980. In this connection, 
may I know from the hon. Minister whether the 
Government proposes to have more bridges to 
connect both sides of the Ganga particularly in 
the urban areas so that the ferry system would 
be minimised and that would also ensure the 
safety and security of those who cross from that 
bank to this bank? 

SHRT YASHWANT SINHA (Bihar) : Mr, 
Vice-Chairman, Sir I would like to noint out 
in the beginning that the hon. Minister should 
be careful about what he is savin" on the 
basis of the report of the Bihar Government. I 
am saying this because I come from that 
State, and I am aware of the fact that there is 
a river mafia operating in Bihar. This is a 
very powerful mafia. This is not the only ghat 
that the mafia has got. They have 

108 ghats only in two districts in Bihar, namely, 
Katihar on this side of the river and Sahibganj    
on the other side of the river   between   which   
this   motor   launch i    ^earner has collapsed or 
sunk.    Now, it is not a question of politics. I 
would not like  to inject  any element of policies 
in this very gruesome    human    tragedy be-
cause whether we are sitting on this side or that 
side, probably we are subjected to the same 
influence. The point I am making is that, this 
mafia which is opeiating in  Bihar has  
tremendous political     clout and they have done 
it in the past aad they have probably done    it 
again. Mr.  Vice-Chairman, they are capable of 
getting the bodies washed away. The 
Government was trying to recover bodies and 
the agencies, both piivate  and  official,  were  
trying to recover bodies. Earlier, way back in 
1948 there was a   similar    accident.    A  boat 
called   Narayani   capsized   between   Patna 
and the other side and this was this mafia it was 
the same family which was operating that 
steamer. This has  been brought out by a judicial 
commission which went into this. They took 
steps to see that bodies floted  down the river so 
that they were not recovered. Now, I am very 
surprised at the   statement which the Minister 
has made here that a hundred people an i local 
MLAs saw the stearner come up and they found 
that no bodies were trapped inside. As my 
friend, Mr.  Chitta Basu has mentioned, 
newspaper reports indicate quoting the local 
authorities, that 535 tickets were issued.  Now,    
Mr.    Vice-Chairman what happens is that they 
issue the tickets on this   side  and  collect  those  
slips  on  the other. They do not  issue regular 
tickets. They  collect  the  slips Or  the  papers 
on the other side when passengers alight because  
they  want  to   avoid   paying  taxes. Therefore, 
this is the manner in which they operate.   Now,   
the  steamer  got  capsize-l and they all got sunk. 
So the record should be available that 535 tickets 
were issued. What    has happened    to    those 
people ? About  100 people were rescued, 22 
dead bodies  have  been found.  Where   rsrs  the 
rest ? They all came from different parts of the  
districts there.    There  are people from villages 
who don't have any awareness to report who is 
missing, who is not missing. Many of them were 
families on 

pilgrimage    So, about the correctness of 
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figures, I would urge very humbly on the 
Minister to check, to insist on the Bihai 
Government that correct figures should come. 
Now the other thing, Sir, is, this vessel was 
also carrying 600 bags of wheat. It was not 
only overloaded with passengeres, it was also 
overloaded with cargo. This is my 
information. 

Now, the second point which I would like 
specifically to ask from the Minister is that 
two kinds of reports had appeared-One is that 
it was as a result of the engine failure. The 
Minister himself in his statement says that the 
motor launch lost balance and capsized. Now 
Ifow did the motor launch lose balance ? The 
information is that it hit a sand bank and 
therefore collapsed. Now, in this connection, I 
would like to know from the Minister whether 
be is aware that this service used to operate 
traditionally even when the Railways were 
operating it from a ghat-called Manihari-
Kalali Ghat. This was a traditional ghat and 
then sometime ago, this mafia operator 
changed the ghat to another one which is 
called the Majihari-Masjid Tola Ghat and this 
Masjid Tola Ghat is not a safe navigational 
chrnnel. So, after proceeding a 100 yards, this 
steamer lost balance because it hit a sand 
bank. What exactly is the reason which 
eyewitnesses have given ? The reports which 
have appeared say that it is only because it hit 
a sand bank that it lost balance and capsized. 

Now, the third point which I would like to 
make is that no salvage operations were 
carried out for a long time. For 30 hours, 
nothing a tall happened. The Minister in his 
statement says, the BDO reached there within 
half an hour. My information is that the BDO 
took two hours to reach and the District 
Magistrate took four hours to reach and even 
after the B.D.O., the District Magistrate and 
other officers bad reached, no salvage 
operation was carried out for hours on end 
and the only rescue operation was by the local 
people who took to boats, who took to any 
other means which they had and they went 
and rescued the people. Now one other fact 
which has come about and about which no 
reference has been made in the Minister's 
statement is that the pilot 

of the vessel was an apprentice and it is a 
difficult channel. The river Ganga is a very 
difficult river. It is not an easy river on which    
anybody    can operate.    I am sure, the hon. 
Minister is aware that when boats come    into 
Calcutta    port, what is the extent of care 
which is taken in piloting there.    We pay our    
pilots a hetty amount every   month in order to 
see that the boat, come safely. Now, here the 
pilot appeais to have  been an apprentice and 
he could not control the vessel and fumbled.   
I would like to know from the Minister 
whether any enquiry has been made to find out 
whether the pilot was qualified. 

Then the other point which has already 
been made, Mr. Vice-Chairman, Sir, is in 
regard to the Railway Ministry. I think, the 
Railway Minister is not present here but the 
real criminal of the case is the Railway 
Ministry because this ferry service and not 
only this ferry service there are other ferry 
services in Bihar, which were discontinued 
unilaterally, totally in disregard of public 
convenience, public safety by the Railway 
Ministry all of a sudden and it is basically 
they who are responsible because the mafia 
which is operating in Bihar has not only got 
its grip on Bihar Government but it has its 
tentacles spiead out in Delhi also and they 
persuaded the Railway Ministry to give up 
this ferry service and once it was revived in 
1981-82, but it was dsscontinued after a few 
months and it has not been revived. The real 
guilty party is the Railway Ministry and I 
would like to know from the Minister, now 
that noti:e has been issued to discontinue this 
ferry service and the other ferry services 
which the same party is plying, are also likely 
to be discontinued, what steps do the Govern-
ment propose to take specially in the Railway 
Ministry to see that ferry services are once 
again introduced so that the travelling public 
is not put to inconvenience'? Lastly, Sir, just 
one more point which I would like to make 
and about which I cautioned the Minister that 
day when I was speaking on the National 
Waterway bill. There is an Act on Inland 
Waterway declaring the river Ganga from 
Allahabad to Haldia as "a National Water-
way. This Act was passsed in 1982. There are  
certain  provisions in this Act which 



339 Statement [RAJYA SABHA] by Minister 340 
 

[Shri Yashwant Sinha] 

enjoin upon the Government a certain 
responsibility and that responsibility under 
the 1986 Act on National Waterway 
Authority has been transferred to that Act. 
Now what are these provisisons? These 
provisions are and I would like to draw the 
attention of the Minister to only one or two 
provisions only. 

"Control activities such as throwing 
rubbish, dumping or removal of material in 
or from the bed of the national waterway 
and appurtenant land, in so far as they may 
affect safe and efficient shipping and 
navigation, maintenance of navigable 
channels, river training and conservancy 
measures." 

•  
The Act then says that the Government 
has 'he light to levy Tees, which shall be 
collected in the manner prescribed, from 
all those who use the national waterway. 
Then it speaks of "the periodical inspec 
tion of the national waterway and the sub 
mission of the inspection reports to th; 
Central Government." These are the va 
rious duties enjoined upon the authority. 
These are the duties which the Govern 
ment has taken upon itself under the Na 
tional Wiiterway Act as well as the Inland 
Water Transport Authority Act. I was 
pointing this out the other day. The Act 
was passed in 1982. Till date, according 
to my information, the Government of 
India has not framed any rules. From 1982 
to 1988, six years have gone by. Yet no 
rules have beeii framed. Even if the rules 
have been framed, they have not been im 
plemented. If the rules have been framed 
aod implemented, this would not 
have      taken      place. The boat,   I 
am appointing out to this House, Sir, took 
many hours to sink. It was fully submerged 
only at 3 p.M. It hit the bank and the capsize 
started at 10.30 A.M. But up t 3 P.M. it was not 
fully submerged under water. And if steps had 
been taken by the Government or the agencies 
of the Government in time, a lot of lives 
could have been saved. This is a great human 
tragedy. It is unprecedented in recent times.    
No 

such tragedy has taken place as far as na-
vigation on inland waters is concerned. I 
would like to urge, through you, Sir, upon the 
hon. Minister, one point. Judicial inquiry will 
take place. Criminal investigation will take 
place. Cases will be started.' But tnat Bacha 
Babu has not yet been arrested. He has applied 
for anticipatory bail. It shows the weakness of 
the Government. But the point I am mak'ng is, 
the Government of India must live up to the 
responsibilities they have assumed under the 
Act. If they do not, then they are also failing in 
their duties and responsibilities and they are 
equally guilty for the loss of human lives. 
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SHRI SUKOMAL SEN (West Bengal): Sir, 
I have read the statement. But I am sorry that 
although the incident is very much tragic and 
gruesome, the statement has been prepared 
very casually. It has been said in the statement 
that there were about 300 persons reportedly 
in the boat. How does it become 'reportedly'? 
Who reported it? Who reported that there 
were 300 persons? Was it the District 
Magistrate, or the Commissioner or the 
Proprietor of the steamer? Who is the person 
who has reported that there were 300 persons 
on the steamer? So far the Government has 
not tried to verify as to how many passengers 
were really there on board. We do not know 
whether they have seized the ticket books. As 
some of the hon. Members have pointed out, 
it has appeared in the newspapers and the 
Commissioner himself says that 509 persons' 
were on board. After that, the Government 
says that 300 persons were there. I do not 
know how the Government of India has come 
to the conclusion that only 300 persons were 
there. I would like to have a proper 
clarification from the hon. Minister as to how 
they have arrived at this figure of 300 
persons. 

Now, another point is about the searching 
of dead bodies about which my respeced 
friends has already mentioned.    In fact, in 
which areas were 

the dead bodies searched? Was it only at the 
spot where the boat sank or further down-
stream? In this rainy season, the river flows 
very speedily. The dead bodies might have 
been washed away. Up to what area, were the 
dead bodies searched? According to the 
Government statement, only 22 bodies have 
been recovered. According to the statement, 
66 persons have been registered as 'missing'. 
According to available reports, there may be 
over three hundred per. sons missing. So, I 
would like to know in which area the 
DOtHeiTwere searched. 

Now, I come to the salvaging of the boat on 
10th August. The incident occurred on 6th of 
August. It was salvaged for Kalf an hour only 
on 10th of August, i.e. after four days. The 
Minister says that the local M.L.As. were 
satisfied that there were no bodies stuck up in 
the vessel. It is possible that during the four 
days because of the speedy current of the 
river, the dead bodies might have been 
washed away. So, it was all the more 
necessary that the search should have been 
undertaken up to Farakka barrage. There is no 
indication up to what range the search was 
made. The Central Government should have 
jumped into the matter. They should not have 
depended on the Bihar Government. They 
should have come into the picture and or* 
dered the search of the Farakka barrage for the 
dead bodies. 

There was a mention that the fitness test of 
the vessel was done on 19-2-1988. I 
understand that according to the statute some 
life safety measure are required to be taken in 
the vessels itseSf such as life jackets or 
something like that, I would Jike to know 
whether the required number of life jackets 
were there in the boat so that the passengers 
could use them in case of an emergency. I 
think this thing was also covered in the 
fitness test. I would like to know what was 
the number of life jackets available in the 
boat. Now, what has happened has happened.   
Sir, my last 



347 Statement [RAJYA SABHA] by Minister 348 

[Shri   Sukomal  Sen] 

point is this: what has happened has appened; 
and what is to be done to prevent the 
recurrence of this type of tragedy? Sir, this 
type, of tragedy may occur in other parts also 
where the private proprietors are allowed to 
run the ferry services on the rivers. I want to 
know whether the Central Government is 
taking up the matter with the various State 
Governments to look into this aspect so that a 
strict vigil is kept on the private ferry services 
or the rules are made more stringent so that a 
regular check-up is made, a regular vigilance 
is kept on the ferry services and over-loading 
and over-crowding is not done because since 
it is a question of earning more and more 
money, they do it, and when they do it, 
ordinary passengers are  at   the  risk of losing 
their lives. 

Sir. previously, when we from West Bengal 
had to come to North Bengal, we Had to cross 
this river Ganga at this spot by railway 
steamers. Now after the construction of the 
Farakka Barrage, we usually go to North Ben-
gal via Farakka Barrage by rail. But the 
failwaylines are still there upto Maniharighat 
on this side and Sak-rikalighat on the other 
side. But the railway steamers have been 
withdrawn. Now the private steamers have 
been introduced. Either the river bridge has to 
be constructed on the river at this spot 
connecting the two sides or the railway ferry 
service has to be re-introduced because the 
private ferry service has been discontinued. It 
is good that this private ferry sevice has been 
discontinued. I want to know, as many 
Members have already asked whether the 
railway ferry service is going to be re-
introduced immediately and whether the 
Government is planning to construct a river 
bridge at this point because this point is 
heavily crowded. Many passengers cross this 
river every day at this point. So, a railway 
bridge is   immediately 

required to be constructed at that point. I 
want to know from the hon. Minister whether 
the Government is thinking on those lines. 

 
"The State Government has inti 

mated that 'the statutory require 
ment for the purpose of registration, 
grant of certificate of service and 
issuance of certificate of compet 
ence of the crew members have 
been complied with in accordance 
with   the  provisions.     The   compel-  
e-it authority carried out the fitness 
tests of the vessel..............." 
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SHRI V. GOPALSAMY  (Tamil Nadu): Mr. 
Vice-Chairman, Sir, this steamer disaster in 
the swollen Ganga is worst ever in the State of 
Bihar.   These hundreds of pilgrims would 
never have dreamt that the waters of the 
Ganges would tend to be their grave.  Sir, this 
unfortunate   ill-fated     stealer    drowned in 
the Ganges but truth aiso is drowned in    the 
statement of the Minister, because according  
to  Katihar District Magistrate,    Mr. Madan 
Mohan Sinha neary 300 passengers could have 
drowned while over 100 swami to safety 
rescued.  According to the register maintained, 
535 passengers were    on board. But here the 
statement says: . . reportedly   about     300 
persons  were  on board'.   This tragedy is due 
to criminal negligence of the ferry operators as 
well as 
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the Transport Department officials and their 
callous disregard for human life. Even the 
elementary concern for safety had been dis-
regarded by these ferry operators who are 
ruling the waves of the Ganges. They have 
got their own political bosses. Therefore, this 
tragedy has happened. 

It would be very proper on my part to 
quote the editorial appearing in 'the Times of 
India' of 10th August, a newspaper through 
which this Government releases very 
important documents.    So it is very  
relevant. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Don't bring politics here also. 

SHRI V.GOPALS AMY: It is a very 
important newspaper from the point or view 
of the Government. 

THE VICE-CHAIRMAN (SHRI JAGESH  
DESAI):   In the last  sentence. 

SHRI V. GOPALSAMY: This edito 
rial says:  "_____ after the    overloaded 

steamer capsized in the river... .it took a long, 
long time before even the pretence of a rescue 
operation was launched by the state 
government and the steamer's owners. Indeed, 
the unplanned and ad hoc attempt to tug the 
steamer out of the sandbanks into which it 
had apparently sunk served only to submerge 
it further and possibly resulted in more than 
had occurred initially, public administration" 
... the editorial says "itself has capsized in 
Bihar". It is an established fact that "the 
construction of bridges is stalled by private 
steamer operators who make massive profits 
from controlling this lifeline of the people in 
the northern and southern parts of the State." 
The editorial is very interesting. 'The Ganga 
road at Patna was proposesd as early as 1916; 
it was completed only in the late 1980. in the 
tneanwhi^ the railways, which used to run a 
relatively efficient and safe ferry, 
discontinued it, leav- 

ing the field open to unscrupulous private 
operators to run ancient paddle-steamers of the 
sort Mark Twain worked on in the Mississippi in 
the 19th century." Because of this, they have got 
these ferry operators: the river mafia who are 
controlling the waves of the Ganges. They have 
got their own links in proper places. That is why 
when the Ganga bridge was built in Patna, "the 
contract for collecting toll from vehicles was 
given to the same landlord-cum-ferry operators 
who had stalled its opsning for years". This is the 
editorial. 
Therefore, I would like to urge upon this 
Government and the hon. Minister to take a very 
serious view about what is happening in the 
Ganges due to this river mafia. You should see 
that at least, in future, such untoward incidents do 
not happen. Therefore, Sir, this editorial has 
thrown more light on this issue and I would like to 
be enlightened by the hon. Minister, the dynamic 
hon. Minister, on what has been said in this 
editorial. Thank you. 
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): That five thousand 
rupeeg compensation Is by the Chief 
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[Shri Jagesh Desai] 

Minister of Bihar, not by the Central 
Gevernment. 
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SHRI GURUDAS DAS GUPTA (West 
Bengal); Sir, the first question and the most 
important point i would like to ask from the 
Minister, whether he is entitled to answer it or 
not, is what has gone wrong in Bihar? Today 
morning itself we were discussing Jahanabad. 
Only a year hack we were discussing Arwal. 
In between we have discussed so many 
massacres. Now we are discussing 
Maniharighat. In all these incidents the 
victims had been the rural poor. The human 
life, particularly that of the rural poor, has 
become a terribly cheap commodity in Bihar. 
Therefore, the first question I would like the 
hon. Minister, as the representative of the 
Government to answer is what has gone 
wrong in Bihar? 

Secondly  the most important   point, in 
the name of the so-called viability of  
each and every project, each and every 
service, social viability is being deva 
lued. There is a word 'social viability' 
and there is a word 'economic viabi 
lity'. In the name of economic viabi 
lity, social viability is becoming, the 
greatest victim. You will remember 
that at the beginning of the session we 
discussed the Railway accidents. 
Therein I had said the Railways have 
become unsafe because we have enga 
ged contractors for the maintenance 
of railway traffic. It is again a 
question of viability. Now between 
Maniharighat and    Sukrohatighat thef. railway traffic 
has been given up because of the question of viability 
and we have given it to the private people. Therefore, 
privatisation hag been done to solve the problem of 
viability. Whether it is in the case of the Railways or 
in the case of the water tarns-port in Bihar, 
privatisation has been found to be the answer to solve 
the 
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problem  of  viability.      Therefore,    I would 
like to know whether the Government    is 
going   to give up social viability    while    
determining the so-called economic viability 
in respect of many other th ngs. May be the 
Minister is dynamic and I agree that persons 
should not be dragged in, but the attitude of 
the Minister is callous because his statement 
by itself does not bring out the real gravity of 
the problem of the accident.     It is an 
unprecedented accident.      Whether    80 
people   have died or 26 people have died, 
whether some people are missing or    whether 
there had keen timely action to save the 
people, whatever may be the answer to all my 
questions, the point is that an unprecedented    
tragedy    has taken place.      It was an 
unprecedented tragedy because it was 
overloaded, It was over-loaded because the 
owner was a private person.     He was after 
money.    It  was  overloaded  not  only 
because  of "the  number of people,  it was 
overloaded because of the commodities it was 
carrying.     It was a clo-ssal irresponsibility 
on the part of the owner and there was nobody 
to prevent such an irresponsible act. That is 
where the situation in Bihar points out to. 
Nobody can do    anything.    Mafia gang can 
operate in Dhanbad. Mafias can operate to 
massacre people. Even people can    blacken 
the    face of the Chief Minister.     Anything 
can happen in Bihar      There is no 
Governmental apparatus to  oversee  and  to  
prevent anything.     There      is   no 
admission. What is the information? He is 
relying  on   what   the  District   Magistrate 
has said that 300 people were    there. May be 
as a result of the Cons-titutir-na! deligation he 
is basing his report on the people    who    
were the    greatest offenders,   the   custodian   
of raw  and order in Bihar or the custodian of 
the Bihar Administration.      They are the 
greatest offenders and you are basing all your    
information on the basis of the statement that 
they have given to you, to   suit their   interest.     
If they said that 500 people were there, then, 
of course, the indignation of the House will  
Be    much    more in    dimension. Therefore, 
you are    giving a diluted 

statement and you are believing in di 
lution and after giving a diluted sta 
tement you are asking us to stomach 
your   dilution. That  is the  whole 
trouble. You must be aware that something is 
wrong in Bihar. Every now and then the 
situation points out . . . 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); Even then it was three times more 
than the rated capacity. 

SHRI GURUDAS DAS GUPTA; It is not 
three times but much more than five times. 
My questions are three: (1) What are you 
going to do in Bihar? (2) Why this social 
liability is being sacrificed? (3) The Govern-
ment at the Centre must make an in dependent 
enquiry. it is very difficult to have confidence 
in the enquiry that is being d°ne in Bihar. 
Frankly speaking, whatever may be the 
follow-up enquiry it is very difficult to have 
faith in the so-called enquiry being conducted 
by the Bihar Government. We have got still 
some confidence in you, at least not the way 
in which we have confidence in Bihar 
Government. Please have an enquiry on your 
behalf, through your agencies. You are having 
multiple agencies spread out all over the 
country. Do it. For heaven's sak do that 
enquiry with the help of those agencies and 
come out with a statement as to what actually 
happened. At that part of Ganges the flow of 
water is turbulent. Therefore, people who 
have been hospitalised must have died. You 
are putting that after two days. The ship was 
raised within 30 minutes the District 
Magistrate could see that there was no dead 
body—what an absurd piece of statement 
contained in the statement issued by the hon. 
Minister! Can that be relied upon 
scientifically? Why do you make that as part 
of our statement? Please tell us that you don't 
know. But you are saying that after 48 hours 
the steamer was raised for 30 minutes and 
within a span of 30 minutes, the Magistrate 
and hundred people around there could see 
that there was no    dead body.    Who are 
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(Shri Guriidas Das Gupta] 
those people around him? May be 
sycophants of the District Magistrate? 
May be your syoophants or may be any 
body's sycophants. Therefore, it is a false 
statement, non-scientific evidence, on the 
premise of which you are building. That 
is also the responsibility of the Minister of 
State for surface Transport. It is very 
unfortunate. Therefore, I wouM like to 
get ■ all the three points clarified by him. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); They get certificates like this. 
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SHRIMATI BIJOYA CHAKRAVA-RTY 
(Assam); Sir, it is really very tragic and 
unfortunate and it is more unfortunate 
because these people have been killed 
because of negligence and carelessness. 
Moreover. I must say-here thai; the approach 
of the Govern- 

     ment is very casual and callous. The 
Government is guilty of criminal neg 
ligence.  

Sir I want to   put a few questions to   the  
honourable  Minister.  First  of all, J must say that    
the    statement presented In the House is 
incomplete. Although  the  Minister  concerned   
admits here that the ferry was heavily loaded, T 
would like to ask the Minister why he has failed to 
indicate here regarding the cargo.     I came to 
know from  the newspaper reports  that the 
passengers      vehemently    objected to heavy 
loading of cargo and. in spite of their protests   the 
manager or the owner of the ferry never cared to 
listen        i to the protest and this tragedy is at-
tributed to the heavy loading of cargo. Generally, 
Sir, in such accidents,     it is the Poor People who 
are the victims. Why should the poor"people be 
allowed to be killed by these mafia groups? I would 
like to know   whether the Government has    got 
any    control over these private ferry services or 
not or whether they have washed their hands clean  
because  of     the mafia  that  is operating    
between      New Delhi and Bihar.     Then, Sir, in 
the statement of the Minister, the exact number of 
the people who   died in this tragedy   has not been 
given properly, is it because the Minister    
concerned    deliberately tried to avoid giving the 
exact number and is it because the Minister wanted 
to  deprive     the kith and kin of the victims of the 
benefit which is offered by the Government to the 
families of the diseased in such accidents? 

Sir, I would like to request the Minister to 
withdraw all the private ferry services and 
introduce Government ferry service. I also 
urge upon the Minister not to give a free 
licence to the mafia gangs to kill the pocr 
people, the rural people, in this manner. 
Thank you, Sir. 

SHRI RAOOF TTSLrULLAH (Gujarat) ; 
Sir, there are Press reports that when the 
honourable Minister was returning from the 
site Of this accident on the 13th August, a 
large number of 
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people stopped his car and gave him a 
memorandum, a charter of demands, I would 
like to know what the demands were. The 
demands were of the people of that region. 
Has the Minister assured the people that a 
bridge will be constructed so that this kind of 
accidents can be avoided? 

Secondly, Sir was there a demand from the 
people that the ferry service should not be 
discontinued and was any assurance given by 
the honoura-ole Minister that some boats 
would be brought from Goa and placed at the 
disposal of the people there so that ferry 
service is not discontinued? 

Thirdly, sir, when he visited the accident 
site on the 13th August was it at his instance 
that a Judicial in. quiry was ordered? I am 
"asking this question because it coincided 
with his visit and probably The 
announcement about the judicial inquiry 
came after his visit.      Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI):   Yes, Mr. Minister. 
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SHRI RAJESH PILOT: Sir, the 
point which has been raised by hon. 
Member sinhaji, has been replied to 
when I spoke" the other day on the 
Indian Waterways. It is a very im 
portant point And there has been 
delay in framing the rules The reason 
is that we Kad been consulting the 
State Governments because the im 
plementing agencies are the State 
Governments. But I can assure the 
hon.  Member that  we will take ..................... - 

981 RS—14. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): It was passed In 1986. 

SHRI RAJESH PILOT: We passed it in 
1986 for the inland Water Transport 
Authority. Two years have since passed. I will 
certainly -take a priority on this. Last point, 
what Kai-lashpatiji has said, Sir> we are 
consulting the Kerala Government, the Go" 
vernment of Goa and the Assam Government 
for these ferries and on the 18th I have 
"Called a meeting. I will discuss with them to 
start these services. But I have mentioned 
earlier several officers ar on deputation to the 
State Government or CIW initially taking it 
up and handing it over, but basically it is the 
State Government. And if the central 
Government starts taking it up for one State, 
there may be a proposal from each State, all 
right you run the ferries for us, which may not 
be possible and under the Constitution not' the 
responsibility of the centre. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI). The House stands adjourned and 
will meet again at 11 a. m. on Wednesday, 
the 17th August, 1988. 

The House then adjournec at 
eleven minutes past six of the 
clock till eleven of the clock on 
Wednesday, the 17th August, 
1988. 


